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Joint Committee’s Report in respect of SUO MOTU O. A. No. 52 & 67 of 2020
taken up in the Hon’ble NGT (SZ), Chennai

Hon'ble National Green Tribunal (SZ), Chennai has taken up a SUO MOTU O. A. No.
52/2020 based on the news published in Dinamalar daily on 28.02.2020 regarding Cauvery
River Water Pollution. Subsequently, based on the news published in Dinamalar daily
on 09.05.2020 regarding Cauvery River water poliution the Hon'ble NGT (SZ), Chennai has
taken up another SUO MOTU O. A. No. 67/2020 and has constituted a high level committee
and directed the committee to inspect and report vide its Order Dated: 03.03.2020 in O. A.
No.: 52/2020 Order Dated: 12.05 2020 in O. A. No.: 67/2020 and Order Dated: 15.05.2020.
The Joint Committee has inspected River Cauvery Stretch in the Erode & Namakkal
Districts and the industries located on both sides of the River in the close vicinity on 21-09-
2020 & 22-09-2020 and the Comprehensive Report of the Joint Committee was submitted to
the Hon'ble NGT (SZ), Chennai.

Subsequently, Hon'ble NGT (SZ), Chennai vide its order dated 09/10/2020 has
directed as below:

Para § - “Though, it is mentioned in the report that environmental compensation collected
may be utilized for restoration of water bodies in respect of Erode District, they

have not mentioned in the report as to what is the quantum of environmental
compensation imposed and whether it has been realized or not”.

Para 6 — “Further, they have not mentioned in the report regarding the compliance of the
directions issued by the Principal Bench of National Green Tribunal, New Delhi in
O. A No. 606 of 2018 by Erode Comporation as well as the Pallipalayam
Municipality regarding implementation of Solid Waste Management Rules, 2016
and what is the action taken against those local bodies for non-compliance of the
directions issued by the regulating authority namely, the Pollution Control Board.
Though, certain recommendations have been made to certify the insufficiency
noticed in protecting the water bodies, but they have not mentioned the time line
within which the same will have to be completed as well.”

Para 7 ~ "So under such circumstances, the committee is directed to highlight all these
aspects and submit a further report. The Erode Corporation as well as the
Pallipalayam  Municipality are directed to submit their action plan for
implementation of the Solid Waste Management Rules, 2016 and the directions
/ssued by the Principal Bench of National Green Tribunal, New Delhi in O. A. No.




606/2018 and the status of implementlation within their local bodies and also the
action plan that is being formulated for the purpose of protecting the river Cauvery
and its tributaries against pollution and keep the water clean throughout the year".

Para 8 - “They are dirscted to submil the above reports to the Tribunal on or before

20.11.2020 A
by e-filing along with necessary hardcopies to be produced as per Rules”.

Based on the above said Order, the following details are submitted:

i, Based on the Orders of Hon'ble NGT in 1038/2018 Dated; 10.07.2019, Environrmental
Compensation from violating industries was collected by TNPCB as per the guidelines
issued by the CPCB. Also, Environmental Compensation was collected from the violating
industries through District Co-ordination Committee’ headed by the District Collectors,
Erode and Namakkal. The details of Environmental Compensation collected so far are

submitted below:
a. Olo. District Environmental Engineer, TNPCB, Erode & Perundurai, Erode
District
5. 2T No. of violating industries -243 Nos. \ Environmental 'L
No Compensation Red Red Rod.. | Oian Compensation |
ge | Green ‘
collected by Lars&_ __Medium__ smal_l__ ___s_m_anlju_i ‘755,‘3[7‘ ] .\‘ CD"ectEd (RS) !
1. | TNPCB, Erode 4 - 157 | 3 | - | 4525000/
2. | TNPCB, Perundurai : 1 : E - | '8,00,000
3. | District Co-ordination | 3" 7 7T - 3| |
Committee, headed by |
District Collector, | 1,32,87,335/- \
Erode |
Total | 7 2 228 3 3 1,86,12,335 /- \.

*_ List includes the industries located in the jurisdiction of O/oDEE, TNPCE, Erode
and O/oDEE, TNPCB, Perundurai

b. Olo. District Environmental Engineer, TNPCB, Komarapalayam, Namakkal

District
s | Environmental No. of violating industries-39 Edvirontiental
No | Compensation collected Red | Red TRaRRTEL Compensation
R ¢ by L arcie s dim Collected (Rs.)
[ fNPCB Komarapalayam | - X S | 430,000
| 2 |District  Co-ordination | - - 2 & S R
| | Committee, headed by ‘ '
|| District Collector, SR900
f 3 :". —= ; - s
e S8l Total | - . 39 4,90,000

1l A i



Enviro i i N
‘ nmental Compensation will be utilized for the following environmental activities
in the respective Districts:

1. Implementation of green bet development
2. Conducting environmental awareness programmes
3. Bush clearing activities along the water stretches joining river Cauvery for effective
monitoring during night hours
4. Removal of water hyacinth grown in the river stretches
5. Eviction of llegal dyeing/ bleaching units
. Implementation of Solid Waste Management Rules, 2016:

In order to implement the Solid Waste Management Rules, 2016 and the directions
issued by the Principal Bench of National Green Tribunal, New Delhi in O. A. No.
606/2018 the following actions are taken by the TNPCB and the concerned urban local
bodies:

1. Action taken by Erode City Municipal Corporation:

TNPCB has issued directions under Section 5 of Environment (Protection) Act, 1986
to the Commissioner, Commissionerate of Municipal Administration, Chennai to instruct
Commissioner, Erode Corporation to stop dumping of municipal solid waste on the banks
of River Cauvery at Vairapalayam, Erode and to comply with the Solid Waste

Management Rules, 2016 vide Board's Proc. Dt. 01/08/2018.

a. Vairapalayam MSW dumpsite, Erode

The Erode City Municipal Corporation has cleared and processed 80850 m® of MSW
dumped at Vairapalayam MSW dump site. At present, no MSW is available at the MSW
dump site. This will prevent the flow of MSW leachate into River and carryover of municipal

solid waste in river water during rainy seasons and flood.

b. Vendipalayam MSW dumpsite, Erode

The Erode City Municipal Corporation is in the process of clearing 6,00,000 m® of
MSW dumped at Vendipalayam, Erode. At present, 159,612 m® of legacy waste has been

processed. L

2. Action taken by Pallipalayam Municipality:
Kottakadu MSW dumpsite, Pallipalayam
The Pallipalayam Municipality is in the process of clearing 40306 m® of MSW

dumped at Kottakadu of Pallipalayam Municipality in Nama.kal District. At present, 17255

m® of legacy waste has been processed.
As per the orders of the Hon'ble National Green Tribunal (S2), Chennai Dated:

09.10.2020 in O. A. No. 52 of 2020 (SZ) and O. A. No. 67 of 2020, the Erode City Municipal
Corporation, Erode and the Pallipalayam Municipality have furnished time bound action




i

plans for processing the remaining legacy waste vide Annexures-l & Il wherein, the Erode
City Municipal Corporation has commitied to process the remaining legacy waste dumped at
vendipalayam dump site before December 2021. Pallipalayam Municipality has committed to
process the remaining legacy waste dumped at Kottakadu dump site before March 2021
Further it is submitted that the action taken by the TNPCB Erode, Perundurai and
Komarapalayam along with the respective District Co-ordination committees have already
been submitted to the Hon'ble NGT(SZ) vide the report dated 01/10/2020. Subsequent to the
orders of the Hon'ble NGT (SZ) dated 09/10/2020, the industries are being monitored
regularly. Water samples are also being collected from river Cauvery periodically so as to

maintain the river water quality throughout the year.
The recommendations of the joint inspection committee has already been submitted

to the Hon'ble NGT(SZ). Copy of the joint committee's earlier report dated 01/10/2020 is

submitted as enclosure.
Besides, it is also submitted that sewage Treatment Plants are proposed to be

installed by the concerned local bodies located along river Cauvery and its tributaries for the
treatment of sewage generated by the urban local bodies. The construction of the proposed
Common Effluent Treatment plants in Erode, Bhavani and Pallipalayam will be expedited.
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